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Manuracturing 

Mining &. Quarrying 

Electricity

9.7 per cent 

4.2 per cent 

8.5 per cent

(c) The ra ic  of growth of  iodustrisi 
produciion during the current year 
1986-87 up lo  Ociobcr 1986 wa* 7.4 
per cent. Government have been takirig 
Viirious &tep» to incrcufc ihc uidustnat 
growth through a more libcrul licencing 
policy* promotional cfTorts, incentive* and 
ftubiidies» provtxoQ of conccuionat 
QiiAncc and infrattTuciural development.

(d^ and (e). Certain industriet have 
•how*n low rate I of growth due to factors 
fuch a« infrusi'uctural and r iw  material 
constrainti. demind b.>tMenetk», odverac 
induftrial rclatiunt. inadequate technologf 
cal upfradatio^, etc.

(f> fbe Seventh Pjan aims at an overall 
annual average growth rale of 8 per ccnt 
in the tnd'jitry sector. The measures being 
tdken Co achieve thii target include planned 
and progreitive rcitruciunng of mduttry, 
improving infrastructural facilities, more 
elTicient u«e of capital, modernisation and 
upgradation of  techoo!ogy, tnLreastng pro­
ductivity. etc

Setilag ap uf indailries Hi rural areai

4QJ2. SHRI CHINTAMANI JENA : 
Will the Minister of IN PUS TRY be 
pleased to tiAic :

(a) the number of applications for 
grant of letters of intent for establishing 
new industries in Orissa Pending with 
Government as on 31 December, I 9 U6 ;

tb) since when these 
pending ; aod

applicatiorM arc

(cj by when these arc likely to be
clcircd 7

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE- 
lOPM ENT IN THE MINISTRY OF 
i n d u s t r y  (SHRI M. ARUNACHALAM):
(a) Out of the Industrial Licence appli­
cations received upto 31st December, 1986

two proposals received under the pro­
visions of Industries (Development and 
Regulation) Act* 1951 are at various 
ktages of proccssir>g.

(b) and <c). One application was 
rcceive<* in May, 1986 and the other in 
September, 198 6 It is the constant 
endeavour of the Govcrment to dispose of 
all pending Industrial Licence applications 
as expeditiously as possible To ensure 
thi«, procedures have been streamlined.

ICxpan«ioD luodernisation of 
Industry in Kerala

Coir

4034. SHRI N5U1 LAPPALLY 
RAMACH^NDRAN : Will the Minister 
of INDUSTRY be pleased to state :

(al whether aoy coir manufacturing 
uniti have been sponsercd'aidtd by Uuion 
Government in the State of Kerala ;

(b> if so, the details thereof ;

(c) whether there have been any pro­
posals to start mc^KJernise/expand units far 
coir products in Kerala ; and

(d) if so, the details of proposals and 
the decision of Government m thi» regards ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY tSHRl M. ARUNACHALUMV.
(a) and (b>. The Coir Board, a atstutory 
agency for the development of coir industry 
set up by the Government hud established 
at Kalavoor (near Allepy) in Kerala,  a 
production unit, namely, Hindustan Coir, 
equipped w ith power looms to produce 
mattings. The unit is run by the Coir 
Board out of budgetory provisions placed 
at its disposal by the Govemmeot. The 
unit has five power looms and other 
equipment suitable for production of coir 
floor coverings in running rength Its 
average annual production is around l.S 
lakh sq. meters, r

(c) and (d). The Government of Kerala 
bad proposed an outlay of Rs. 250 crorcs 
by State and Central Governments and




